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the Minister s make =
statement. He has issued some
peal but the leaders of the All
Loco Running Association want
to maks an gnnouncemeni on the
of the House yo that it is binding,
we request the mimster to make
fresh statement

PEEsLE §

»?

SHRI S M BANERJEE (Kanpur)
I support what Mr. Mukherjee has
said Twice this mcerning, once before
the Speaker and again before the De-
puty Minister we have pleaded that
the minister should make the an-
nouncement on the floor of the House.
Yesterday he made an announcement
over the All India Radio There is a
fear lurking in the minds of the lead-
ers of the All India Loco Running Staff
Associaticn One or two of them have
been arrested and arrest warrants un-
der the DIR are pending against the
others The munister should make an
announcement here that the leders
of this Associntion or the memb:rs of
their action committee will not be
ariested if they come here to Delhi
for u negotiated settlement

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur) 1If the Railway
Minster makes a statement, wil] Mr
Banerjee agree that there is no need
for any further discussion®

SHRI DINEN BHATTACHARYYA
(Serampore) We will speak In
support or against the statemenmt

MR CHAIRMAN If the Minigter
mnkes & statemen! of course there
will be no scope for a discussion

SHRI SHYAMNANDAN MISFRA
(Begusarai) This discussion is to
take place on the statement made by
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SHR! B. V. NAIK (Kanara): The
pirovedure for a discussion under Rule
183 has been clearly laid dcwn:

“There shall be no formal motion
before the House now voting. The
member who has given notice may
make a short statement and the
minister shall reply shorily....

So, the member has to make a
short stufement first and then the
mmnister will reply.

SHRI A K. M ISHAQUE (Bawur-
hat): Any statement by the Mims
ter at tnis stage wculd be superflu-
ous.

SHRI S. M BANERJEE: I am mak-
ing an appeal m all earnestness Let
my hon, friends on the other side
realise that we are seriously interested
tn seeing that this problem is solved
amieably. If you are interested in ag-
gravating the position, we are ready
to do it.... (Interruptions).

SHRI A. K. M ISHAQUE: You are
creating trouble,
SHRI S. M. BANERJEE: **

SHRI A K. M. ISHAQUE"- Do not
say** You must behave, you must
maintain dezorum, ¥ou must  know
manners at l2ast

SHRI S. M. BANERJEE: **
SHRI C. M. STEPHEN (Muvatitu-

puzha): Sir, on a point of order He
is repeating the term®®(Interrup-
tions).

SHRI S. M. BANERJEE: **

SHRI C. M. STEPHEN: Sir,
does he mean by saying*®

what

Is it permissible to use such ex-
pressions?

17.06 hrs.
[Mg. DeruTy-SPEAKER in  the Chair]

SHRI S. M. BANERJEE: It was far
from my mind to hurt the sentiments
of Shri Ishaque....(Interruptions).
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SHRI C M .STEPHEN: sir, on a
point 'of order on what has happened
here. ... (Interruptions) It is a matter
concerning the decorum, how the pro.
re'd'ngs have t: be conducted. One
of our rules says that every statement
in the House has got to0 be addressed
to the Chair. The hon. Member Shn
Banerjee, while speaking said** and
he repeated it. I8 it proper and par-
hamentary? Could he address the
Chair, or a member through the Thair
with those words? (Interruptioas).

SHRI S. M. BANERJEE: Let me
explain the position.

MR DEPUTY-SPEAKER. I will
first deal with the specific point. I
think these kinds of expressions are
very unfortunate, If we are to con-
duct the proceedings of the House, 1
think it is all agreed that we must
discuss seriously, if necessary we
might fight also very strongly but
the least that can be expected of <ach
one of ug 18 to be respectful and
polite in our language to olher mem-
bers. If these words were used it
was most unfortunate. I do not think
anybody should use that term because
it provokes tempers in the Hcuse. Also
5t does not give a good impression
ouiside the House that we use this
kind of language Therefore on this
score these words should not go on
record

SHRI S. M. BANERJEE: Sir, I never
meant any offence I may substitute

my words by saying ‘“kindly keep
quaet”,

MR. DEPUTY-SPEAKER:- I  have
understood the point..(Interruptions).
The Minister of Parliamentary Affairs
is here. Shri Pande is 8 new mem-
ber. I would request him to tell Shri
Pande that when the Chair 18 on its
legs there is no point of order.

Now there is a discussion under
rule 193. A discussion on this can be

**Expunged as ordered by the Chair, -
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hmm,lmltmumuu;
more proper it it had been under rule
342 because it specifically says that

more than sure that the Minigter wiil
coime fcrward with statement. I am
sure he will come forth with some-
thing.

THE MINISTER OF RAILWAYS
(SHRI L. N MISHRA) 1 will be be-
nefited by the advice of the hon
Members and then I wnull reply to the
debate.

MR. DEPUTY-SPEAKER I support
the reply of the Minister has to have
some content If the reply hag no
content then of course it 1s a new
thing that we shall be experiencing
1 am sure that the content of reply
of the Minister will be with reference
to the questions that the members
have ralsed.

You are quite free to rhise ‘hese
questions during the course of the dis-
now? Why not walt for anm nour?
The heavens are not going to fall.

Shri Ramavatar Shastri
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“Shn 8. A. Dange, General Secre-
tary, AITUC, Shn Indrajit Gupta
and Shri S. M Banerjee, M. Ps,
called on the Railway Minister,
Shri L, N, Mishra, in connection with
the situation arising out of the loco
runmng staff strike.

After discussion, the Rallway
Minister informed the leaders
that, provided the strike was called
off, he was prepared to ensure im-
mediate release of all arrested loco
staff, including office-bearers of the
Association in order to facilitate
holding of talks with their repre-
seniatives regarding their grievances.

The leaders promised to see that
the Minister’'s assurances were oon-
veyed to the striking workers with-
out delay."
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SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): [ rise on a peint of
order, According to the order paper
of the Business of the House which
yuu have before you, it is now half-
past-five and you are supposed to
také up Stainless Steel sheets import
scandal. 1 want your decision on that.

MR. DEPUTY-SPEAKER: Well, et
me dispuse it off since you have
raised 1t as a point of order. 1 will
ascertain what is the wish of the
llouse, but, Lefore I do that, 1 would
like to point out that we have been
honouring this rule 194(2) by con-
veniion of the House, more in the
breach, than in the observance of it.
Now, let me read out what the rule
says. This is for future guidance, and

I amm not speaking particularly
about him. This is what the rule

says:

“The Speaker may allot two sit-
tings in a week on which such mat-
ters may be taken up for discus-
sion and allow such time for dis-
cussion not exceeding one hour at
or before the end of the sitting. ay

he may consider appropriate in the
circumstances.”

Thi: is what the rule says; I dom’t
think we have ever observed this and
we have taken two or three or four
hours for discussions like these. In
any case, ] am pointing this out just
for the attention of the House. Now,
it iz true that Mr. Bosu's subjeet is
listed here to be taken up at 5-30
PM. 1 would like to know what ix
the pleasure o the House, and can
this be shifted to some other day...

SHRI A. P. BHARMA (Buxar):
The half-an-hour discussion should
be shifted to some other day.

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU: Let it
be tomorrow.

MK, DEPUTY-SPEAKER: M.

Jyotirmoy Bosu has made a request,
let 1t be tomorrow. I think this would
be kept in mund. So, we carry

on
with thus discussion.

SHRI JYOTIRMOY BOSU: Sir,
may 1 say something? Monday, Weud-
nesday and Friday are fixed days for
half-an-hour discussion. 1If it 1 shuft-
ed to Wednesday, what happens? Tnis
would push off somebody else's dis-
cussion in regard to which names have
been ballotted already. Thisis a
short, 27-day session and we cunnot
afford to lose time; we cannot nuss
such discussions. Therefore, what 1
would beg of you is, let this be taken
up tomorrow. Wednesday's half-an-
hour discussion may be kept as it .c

1 don’t want to displease vomebody
else, Sir.....

SHRI K. S. CHAVDA (Patna): IHe

is perfectly right, Sir

... (Intervyp-
tion),

MR. DEPUTY-SPEAKER: Order
please. Just a minute. T think it 1s
not healthy that any ad hor, off-the
cuff decision should be taken straight-
way because there must be other
thingy also, Speaker has to see, office
has got to take into consideration
certain matters but this request of

yours is there and it will be taken
into account.

SHRI P. M. MEHTA (Bhavnagar)-
1 have got my half-an-hour discus-
sion on the 10th; my name was
ballofted as the first. This comes up

on the 10th, This should not be dis-
cussed.
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MR, DEPUTY-SPEAKER: 1 think
all these things must be taken into
consideration and everything possible
should be done to accommodate the
wishes of Members.

Shri Ramavatar Shastri may pleuse
continue,

1 ToTqnT ghen] ™ aw
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Telegram from 8Shri M. R.
Sabapathy, All India Loco Running
Staft Association, Tiruchirapalli’

“AIRF and NFILR, leaders'
press statement and agreement with
Railway Ministry will not bind on
us Because of their betrayal we are
suffering Please raise previous and
present Railway  Ministers’ and
Prime Mingter’s Assurance in  our
demands in Parhament tomorrow
Please refer my provious telegram
Please obtain clear decision in Par-
liament for previous and present
victimisations. Reduchion of work-
ing hours and pay protection. Job
guarantee fo the medically de-
categorise staff. Also regular nego-
tiating facilities in future. If Minis-
ter agreed arrange negotiation with

our representatives will mot be
arvested. Anxiously awaiting your
reply.”

e et mT W Y e § ot @
o Qe FRUT & M ¥ § S W
e e gatfedaw ar §, wg ofr &
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“Loco Running Staff Association
has nothing to do with recognised
organisationg with which Railway
Minister baving discossions. Agreo-
ment reached will not be honoured.
Prosent Demands of agitation 8
Hours Work. Alternative Job with

pay protection to medically unfitted
staff. Stop victimisation™,

“Please raise to release the arrest-
ed employees and Leaders first In
the floar of Parliament. To-day,
Western Railway General s
Shri HS. arrested at
Ratlam. Without leaderg how to
settle. All previous and present
prosecutions under DIR. to be
withdrawn. Please enlighten these
dificulties in Lok Sabha”
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MR. DEPUTY-SPEAKER: Now,
Shri A. P. Sharma.

SHRI JYOTIRMOY BOSU: On a
point of order. I just now talked te
the Secretarjat and it was mentioned
that the half-an-hour discussion could
not be taken up this week but omnly
on next Monday. But you know,
Sir, that I went to Calcutta to bring
my family. But telegraphically I
was summoned, although on the trunk
call 1 was told that the day would be
shifted. I understand that if this
discussion could have gone by default,
it would have benefited some Members
who are very powerful and influential.
I understand these things. But this
thing should be cleared. Are you or
are you not going to take this matter
up at least tomorrow or the day after?

MR. DEPUTY-SPEAKER: 1 think
that these are very unusual things
which are going on here, very serious
procedural lapses which create diffi-
culties for the Chair. In the first
place, this question was taken up
and it was disposed of. According
+o the rules, it cannot be raised again.
I think it is a very wrong thing—I am
sorry to say this—for the Table to
pasg on information to a member after
the discussion has been disposed of
and thus to excite him to bring it up
A decision cannot be taken
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and what the House has decided with
regard,to the shifting of his discus~
sion will be conveyed to the Speaker,
Let the Speaker decide,

I think that it is a very serious
thing that we should be passing in-
formation inside the Chamber and
then bringing up the question again
after it has been disposed of. It is a
very serious procedura] lapse which
I hope will not be repeated.

SHRI P. M. MEHTA: 1 have one
submisgion to make. My name also
had been balloted along with that of
my hon. friend Shri Joytirmoy Bosu..,

MR. DEPUTY-SPEARER: He has
made his submission already. All that
ig on record, and it wil] be taken into
consideration, Why does he raise it
again?

SHRI MADHU LIMAYE (Banka):
On a point of order....

MR. DEPUTY-SPEAKER: Another
paint of order on what Shri A. P.
Sharma is speaking? Or on what
alse?

o g fewq  gmuw wWERT,
wmagr Wroyvr & ) F @ A
TN A AT WAE SEHET WEAT § o
% wrg s ngen § e few swerear
& agn ofr wint ot Ao w7 § ) (e
weary 9% e wvld) wew www & W®
T wr subeEr, o &6, ¥
o AW A § ¥ g T D
farz & Frrg wae AT T SR A,
Wi greife mE ¥ & vt O @ 4@
N T iE TR AT IR 7
us 5% o g ¥ fom & A ¥
O Afa wim S @ 3

MR, DEPUTY-SPEAKER: What is
the point of order?

W wy fowd AW TEE WE
wr wg § fv wrdgql & e ow
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MR. DEPUTY-SPEAKER: There
43 no point of order,

o w7 femm . 3E (2w Aw iz
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arc g ™ oA Tl NF, Afser qfure
Fiamedyqs ¥ gawaad 7
- & g &

MR. DEPUTY-SPEAKER: Let me
dispose it off since Shri Madhu
Limaye hag raised it. Ag far as I
understand, his point of order is *hat
the order...

SHRI MADHU LIMAYE: I am not
pressing it.

# ¥a9 g3 Ao & A% ww %
A H T TEAT

MR. DEPUTY-SPEAKER: There-
fore, accept it. If you do not press
it, let us proceed. Shri Sharma.

SHRI A. P. SHARMA: At the very
outset, T would like to say that no-
body in the trade union movement is
more unhappy than the two recog-
nised federations of Indian rallway-
men, the National Federation of
Indian Railwaymen and the All-India
Railwaymen’s Federation, sbhout the
situation brought about by certain
interested people every now and then
on the Indian railways (Interrup-
tions). Wi '

There' are two' Tech L
tions of railway employees. in this
country representing more thsn 10
per cent of the total rellway emplo-
yees. (Interruptions) I did not in- .
terrupt Shri Ramavetar Shastri. 1
request him to hear me patiently.

Apart from my federation, I do not
know wkether .any . representative of
the other federation iy present in the
House, but I know that one of the
recognised unions aof the All India
Railwaymen's Federation is represen-
ted mostly by the Communist Party
of India which is in that federation,
and it is surprising that a person like
Shri Ramavatar Shaitri whose habit
is, of course, always to fish in troubled
waters ,,.... (Interruptions). The
members of that Union, the South
Eastern Raiwaymen’s Union is mostly
represented by the AITUC which is
the union of the Communist Party of
India.

Now what is the representative of
that party here, Shri Ramavatar
Shastri, demanding? He wants re-
cognition of a third federation, He
calls it the Al India Railway Em-
ployees' Federation or something like
that. He demands recognition of a
zonal union on the Northern Railway.
At the same time, I do not know how
it lies in his mouth to demand rvécog-
nition for a category union, that is,
the loco running staff. I do not know
what is the policy these people want
to follow jn the trade union field. I
leave 1this matter here to them to
judge whether they want an industry-
wise union, or whether they want a
zonal union or they want a category-
wise union. What kind of trade union.
movement do they want to run in this

country?

The House will be interested to
know that there are more than 700
categories on the Indian Railways and
if we go by the demand of Shri

‘Ramavatar Shastt], there should be

700 trade unions on the railways. This

‘ig how . they. ate inérested to derve

the workerd! They ‘want to divide
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the trade wnien movement and fhey
want the Railway Board smd Govern-
ment to benefit by this division
amongst the workers, This is the
type of irade unmion movemeni they
want to run.

S8HRI S. M, BANERJEE: On a
puint of order.

SHRI C M. STEPHEN: One of the
demands is for recognition. It is a
relevant question.

MR DEPUTY-SPEAKER:
listen 1o jou, Mr. Banerjee.

I will

{Interruptions).

MR. DEPUTY-SPEAKER: Order,
plesse. 1 am afraid Members are
using these points of order really not
in the proper way. What 1z the
point of order, There can be only
two things. (Interruptions) Order,
lease, In the midst of another
Member’s speech, if one raises a point
of order, is it a point of order that
the Member is speaking? Is that the
paint of order? (Interruptions)
Order, please. Just a minute.

Now, there can be only two proce-
dures. Number one is, you can pro-
test against what the other Member
says. It is there. Secondly, if you
say something and that Member
yields to you, then you can say some-
thing. But then I cannot interrupt
the speech of that Member simply
because you want to raise a point of
order.

Since I have allowed it, let me hear
what this wonderful point of order
1%, and ses whether it iy really a
point of order. (Interruptions) Order,
please, Let me hear him. What is
the point of order

SHRI S. M. BANERJEE: May 1
request your kind attention—
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two words. May 1 invite your kind
atteniion to the motion? It says:

“to raise a discussion in the state-
ment made by the Minister of Rail-
ways jn the House on the 8rd
August, 1973 regarding the current
sirike situation in Railways.”

(Interruptions)

MR DEPUTY-SPEAKER: Order,
blease, Mr. Pandey, What is this?
Somebody should control him,

SHRI 5. M BANERJEE: Mr A.
P Sharma ha, not spoken anything
about the strike as yet. He is only

siying that we want a third federa-
tion or a fourth federation.

MR. DEPUTY-SPEAKER: What is
the point of order?

SHRI S. M. BANERJEE: He has
forgotten one thing: that the Al
India Railwaymen's Federation was
the only federation. This is what he
should remember. (Interruptions),

MR. DEPUTY-SPEAKER: Order,
please,

SHRI S. M. BANERJEE: Irrelevant.

MR. DEFPUTY-SPEAKER: You
have come out with the right word;
the right word you have just now
used is irrelevant. Now, who is to
decide whether a Member is relevant
or irrelevant?

SEVERAL HON. MEMBERS: The
Chair.

MR. DEPUTY-SPEAKER: I am to
decide it. At least within this House
I am to decide what is relevant and
what is irrelevant. 1t is not for Mr.
Banerjee or for anybody else. (In-

paint of relevance, according to you.
Now, Mr. Sharma, as far as I under-
stand, is replying to the argument
already raised by—(Interruptions).
Order, please. You may not like it
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IMR. Deputy-Speaker]
gshrlwwh your gsrguments.
ou may not like thesse arguments.
(Intepruptions) Order, please. If there
is any point of order at all, or any
point of relevance or irrelevance here,
the ruling is, Mr. Banerjee is com-
pletely irrelevant by raising it.

Now, Mr. Sharma.

SHRI A, P. SHARMA: Sir, I am
very much thankful to you for elu-
<idating this point. Had Mr, Shastri
not raised this point, perhaps 1t would
not have been necesgary for me to
speak in that context,

As a trade union organisation, both
the federations—although Mr, Indrajit
Gupta 18 part of the other federa-
tion—we do work—for all categories
of the workers 1n the Indian Railways,
and today also, in our joint statement,
we have recognised and we do recog-
nise the right of workers to strike
But we recognise the right of the
workers to stmke Mr. Shastr1 has
accused the Rauway Mimster and the
Raillway Board of certain things The
Rmlway Minister will take care of
himself and will speak on behalt of
the Ministry. But when Mr. Shastri
works in the trade unuion fleld he must
understand what is the meaning of
strike I am sorry to say that he
does not understand it because only
those people who are Ilaw-abiding,
who know the rules and the laws will
understand what is the difference bet-
ween the strike and wild cat strike
action on the part of the workers.
For the iast many months, the whole
country is passing through a serious
situation. I do admit that even in
such a serious situation the workers
«can go on a strike. I do not rule it
out. But for a strike what one has
to Ao is this. One has to take a
strike ballot and take the opinion of

hag been done in this particulsr case?
A strike call was given all of & sud-
den in the Southern Railway about
which he spoke. A sirike call has
been given when every one is strive
ing one’s best to serve the country
faithfully. Then at that time he resds
out a telegram in the name of Mr.
Banerjes and then requests the Rail-

way Minister not only to talk
people but also to withdrew
cognmition of the two federations. Let
me say in thig House that neither the
National Federation of reilwaymen
nor the All India Railwaymen’s Fede-
ration enjoys this recognition as a
matter of gratis from the
ment

?b'
1

he comes 1n this position, we will step
down and he will be recognised, Let
him follow that course Let ham
have the following of the majority of
the workers and he will be recogms-
ed In that case he will be recognis-
ed as & federation and as a union. He
will not be recognised as a sectional
or categorical umon. 1 am only sorry
to say that my friend does not under-
stand Sometimes he threatens the
Divisiona] Supermiendent; some times
he threatens the General Manager;
sometimes he threatens the Railway
Board; and now he has threatened the
Raflway Minister Has any divisio-
nal superintendent got the power to
gettle something which has got finan-
cial implications, where money is to
be sanctioned? Has any divisionsl
superintendent got the power to
changethewlcalumaby a
single paisa? Mr Shastri does not
understand. He will challenge the
divisional superintendent and say:
you must change this and you must
change that.

When the milesge allswance ruies
of the running staff was changed was
Mr. Shastri responsible for improve-
ment? Orwuthﬁhlﬂlﬁ:nm
sible for the improvement
gird to the hours of employroent of
the drivers snd firemeh and other rue-
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ning staf? to werk 13 hours. According
to a later decision they are to work
for 10 bhours instead of 12 hours, but
their actual hours of work will be 8,
and if they work beyond 8 hours they
will be given over time allowance.
Where was Mr. Shastri at that time?
He is talking of things which he does
not understand, that is the trouble.
We are not opposed to strike. As

matter of fact we recognise the right
of workers to strike.

union movement either. More than
that, it harms the interests of the
country. It is because of our appeal
that a vast majority of the railway
workers are carrying on the railways
working in spite of the efforts of Mr,
Shastri and others to stop the work.
Through this House, I would appeal
to the good sense of these misled
workers, Some of the problemg of
the railwaymen are already being pro-
cessed between the Railway Board
and the National Federation of Rail-
waymen and the other Federation. 1
appeal to them to refrain from such
octivities which give us a bad name.
We will definitely look after their
interests

18 hrs.

Mr. Shastri has made an appeal to
the Minister to withdraw all actions
under the DIR. I agree with him.
I do not want that the railway wor-
kers who have worked hard every
time when the country has faced a
difficult situation should be given a
harsh treatment. At the same time,
I would appeal to them to call off the
strike. We are there to settle their
problems.

About victimisation, we have al-
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understand, my job will be done. But
the trouble is, I am not in a position
to make him understand. It is these
people who mislead the workers and
create such a situation in the country
and in this House, trying to blame
the Government for their own activi-
ties,

On this occasion, I would like to
appeal to my friends in the name of
trade unionism. They talk about
trade union unity. But their concept
of unity is that if we come in majority
in the process of their trying for
unity, that wil] not be real unity.
Unless and until unity results to their
advantage, they do not recognise the
unity. This has been experimented
some time back. We are prepared to
experiment it again. So far our
Federation is concerned, the doors
are open. The doors are high. No-
body has to come on bended knees.
They can come with their heads erect
and join us in the service of the
country,

SHRI S. M. BANERIJEE: Mr.
Sharma’s speech should be circulated
to the locomen!

SHRI SAMAR MUKHERJEE: Sir,
in all seriousness I want to place be-
fore the House and the ADnister cer-
tain facts. I want to make it clear
that I do not represent the All India
Locc Running Staff Association. 1
am not their spokesman and I do not
want to speak on their behalf. But
I had the privilege to make their
cases being represented before the
Ministry from time to time. It hap-
pened that I had personal talks with
the Raflway Minister during the last
budget session. I wanted him to im-
plement the assurances given bv him
asg well as the previous Railway Minis-
ters to the loco runmning staff. He
said that if any assurances have been
given by any Railway Minister, he is
prepared to implement them.  But
the experience of the loce running
staff is that while so many m
have been given nothing
implemented, except the withdrawal
of some cases somewhere, On the
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okher hand, victimisation, unneces-
sery tr:mm hv‘:riu them in false
cases, damotion a suspension  of
employees are going on. These are
80 provocative and oppressive that
the loco running staff or locomen find
no other glternative except to resist
this type of repression and wictimisa-
ton through direct agtion. Further,
$lus is not something new. They have
mentioned it 1n a resolution which
they adopled in the all India con-
ference in January 1973 held 1n Burd-
wan, When after repeated represen-
tation and appeal nothing hag coma
out, what is the alternative excapt
some form of direct action. It ia
thewr unfortunate experience that
only when they take some direct ac-
tion that some Ministers, sometimes
the Chief Mimister or even the Prime
Mimister, come and give some assur-
ance and the strike or struggle is
writhdrawn on the basis of that assur-
ance. Then the Ministerg forget
whatever assurances they have
given and everything depends on the
officiels of the Railway Board, the
bureaucracy, and they move in their
own wav That 1= the unfortunate
bitter experience of the locomen and
it is out of desperation that they have
demded to take direct action.

While T wa. not present here on
the 3rd to hear the statement of the
Minister, according to newsphper re-
ports he said that it was illegal ac-
tion on the part of the locomen be-
cause no previous notice wag given
of the strike and so firm action will
be taken against them. In order to
have some setilement for the normali-
sation of the situation, I want to im-
pre=s on all of you the real depth of
fhe problem and why the locomen
were forced to resort to strike.

SHRI JYOTIRMOY BQOSU: When
thay are weoden-headed how can
yolL impress them?

have . tm.mm.ni:w
noy s
swiden, Thay decideded on some phas-

6, 187 in Railways (Dis)

work by the lower grade of people for
higher posts has become a practjce.

Long before, they had demanded
that promotions must be given to all
those people But they have not been
given those promotions. Ultimately,
what 15 the way left to them? So,
they decided that they will have some
fo m of ag'tation; that they will work
as per their designation. If he is a
fireeman, he will work as a fire-man,
not as a dnver In May, they told
them This 1s not a sudden thing.
They told the Railway authorities
long before that theirr demand was
that they should be promoted. When
they refused to work for higher posts,
they were marked “absent”. Then,
they said, “If we are marked ‘absent’,
we wil] really become absent What
1s the good of our coming to office if
we are marked ‘absent'?”. BSo, they
started remaining absent. When the
office did not record their attendance,
they remained absent. It was called
to be a stoike. It is not a strike. A
slander started that all Loco men
bad gone on strike. No. It is not a
strike.

.

Ultimaately, what happened that on
several Divisions, all trains ceased
running end there was a complete
deadlock. There was the formal
attitude both of the Rallway Board
as well as of the Minister. The for-
mal attitude is that the
suthoritiey will not digcuss
with any union which iy not
gnised, §o, the recognised

il
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have become the spokesmen of all
categories of workers. That the Loco
men did not want. Because they
have had the previous bitter experi-
ence about the recognised unions.
To that I will come laier on.

18.12 hrs,
[Surr N, K. P. SALvE in the Chair)

What was the stand that the Rail-
way Mmister and the Railway Board
took” They tried to utilise the reco-
gnised unions against the Loco men.
Immediately, two statements both
from the NFIR as wel] as the AIRF
were 1ssued condemning all the Loco
men. This created a strong resent-
ment amongst them It came in the
papers You denounced them If you
denounce them and, at the same time,
you claim that you are fighting for
them are both contradictory..

SHRI A P. SHARMA-
on the stalement Lo you

1 can pass

SHRI SAMAR MUKHERJEE: You
see the paper reports

SHRI INDRAJIT GUPTA
pore': This 1s the result of
sitting in the Rail Bnavan.

(Ali-
your

SHRI L. N. MISHRA: No, no.

SHRI A. P. SHARMA: No, no.

SHRI INDRAJIT GUPTA: You
have got a ruom there
SHRI A. P, SHARMA. It 1s be-

catise of the Federation

SHRI INDRAJIT GUPTA: This 1s

why your mentality has become hike
that

MR CHAIRMAN: No dialoguce
please
SHRI SAMAR MUKHERJEE.

This is a very serious situation. The
reaction amongst the Loco men is
that the Railway authorities are
utilising the two recognised unions

1286 L.S.—12,
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against the Loco men 1o create a pub-
lic opinion against them. So, in their
minds, these two recognised unions
have become instruments in the hands
of the Railway authorities to be used
against the striking Loco men.

SHRI A P. SHARMA: Wrong
apprehension,
SHRI SAMAR MUKHERJEE:

That is why there are these adverse

reactions  against the recognised
unions.

Another thing to which 1 draw the
attention of Mr. A P Sharma is this
Their main grievance against these
two recognised unions is that these
two recognised unions have come into
an agreement with the Railway
authorities regarding the hours of
work. The Loco men are demanding
that they will not work for more than
8 hours at a stretch That 15 an in-

ternationsl standard and that is
avvepted 1 the case of other
1r dustris -

SHRI A P, SHARMA: This case
Wwuas placea befure the Tribunal and
the Tiibuna] have decided that,
wherea- the actual duty hours will be
cight hours thev will be called upon
to work for ten hours at a stretch
and that tnev would be paid over-
trac for iwo hours

SHRI SANAR MUKHERJFE: You
Janify yoar position  before them.

Sir, this 1¢ a letter written by Shri
Patima] Ghosh, the then Mimster, to
Shri Anandan Nambiar in 1068;

“You must be aware also thot
deciz1on nus since been arrived at
with the two Federations ‘that,
nend.ng further review, the total
duty hour, of r1unning staff at a
streteh would be limuted to 14
hocus I can further state that a
review will be done at an early
date.”

The fun of the thing 1s that, for-
merly. they used to work for 12 hours
at a stretch, But after the agreement
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[Bhri Samar Mukherjee]
with the Federations, the running
staff are to work for 14 hours at a
stretch! Sometimes, 1t 15 even 16
hours and 20 hours. What reaction
can you expect from the loco men
after this agreement by the two

Federations” As I read out now, 1t
happened in 1968. 1 do not want to
repeat thus.

My point 1s that the Loco Running
Staff Association have given sufficient

notice to the Government. 1 per-
eonally met the Minister [ wrote
several letters drawing his atten-

MR CHAIRMAN: The hon Mem-
ber may please try to conclude

SHRI SAMAR MUKHERJEE: This
18 very mmportant. I am directly
connected with it In the morming 1
had discussions with the Mimster
Please allow me some more time

MR CHAIRMAN I quite appie-
cilate 1t But the difficulty 1s that you
will have to see 1t i1n the context of
the overall time

SHRI SAMAR MUKHERJEE That

18 true But this 15 a serious matte:.
That 1s why, a special debate was
reguested.

So, 1t 's not for the recognition of
their Urnuon that they are strugglng
They have made that clear in thar
charter of demands [ enguired from
the Minwster todav merning. He has
told me that 4ll these are with hum,
even the letter wvhi'h the President
has writien to me on the 24th July
1g also with h.m If he admits that
the letter dated the 24th July of thr
President of the Loco Runmng Staft
Associatron 1s with him, how can be
say that there was no notice at all
fiven before this direct action? So,
this is not a true statement made by
the Minister and which has come out
in the paper, that 1s a distorted re-
pwt;inthepuperilhucomethat
the Loco Running Staff Association is
only fighting for the recognition of
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their Union. That is a distortion. In
their charter of demands, they have
placed as their last demand: ‘mego-
tiation facilities to the Loco Running
Staff Association at all levels’. But
the main thing 1s that all oppressive
measures, all victimisations, all penal
transfers, all demotions, all suspen-
sions, must be withdrawn forthwith,
This 1s the primary, - prelimmnary
condition to start negotiations and
for a healthy settlement. Minus this,
it you think that, by the use of DIR
and by the methods of arrests and
uppiession, you will be able to meet
the situation, you are hving m a
fool's paradise. So, in order to create
the prooer atmosphere, the prelimin-
ary thing you have to do is that you
have to keep up your assurances that
all cases of victimisation will be
withdrawn fuithwitn

Now I am happy that the All India
Raillwaymen’s Fedeiation leader says
that he supports their demands 1
am also happy that the All India
Railwaymen's Feduration in their re-
solution have also sa'd that they sup-
purt 1ll the demands of  the luco
tunning ~taff  though <ome unfor-
tunate comments have been made 10
the 1esolution—-'1t 15 indeed untor-
tunate that thev c<hould have ailow-
ed themselves to b masled by certain
inter10sts for narrow and <ectaran
ends This 1s a:so not a fact AIRF
leade: hip must also understand that
no wectarian or narrow nterests have
forced them to come here It 1s only
the policy of the fiovornment that has
forced them to come to this position.
That has to be properlv understood
and if you want to come to any
settlement which will have a lasting
effect, you will have to revert back
to the old grievances, old cases of vic-
timisation and not simply the cases
of the last May or June.

So all old cases of transfers, vic-
timisation, etc must be withdrawn.
The application of DIR must be com-
pletely stopped. I have no time to
dwel]l on this as the Chairman has
siready given the beil,
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Even after the assurances in 1972
when the Southern Railwaymen
strike was withdrawn on the assur-
ance of the then Mimster, Mr. T. A.
Pa: in September, I see on October
24, 1872, the Local Divisional Super-
intendent has 1ssued charge-sheets
and notices—*Illegal strike of loco
runmng staif 1in September 1872
In thus he said that those who have
taken part in the ‘illegal strike’,
theiur break of service 1s recorded and
they will have to undergo all these
punishments:

1 Forfeituze of all leave earned
upto the date of the strike

2 Forfeiture of all passes stand-
ing to employee's credit on
the date of the strike

3 Postponement of the date of
el ement

4 Foifeiture of seivices rendered
prior to the date of the ille-
pal strike for the purpose of
grant of SC {o PF or pe¢nsion

5 Tur all purposes of benefits,
concessions and  privileges
which are determined on the
ba<is of length of seivice, 1t
should be reckoned only fiom
the date of resumption to
duty after the strike etc

1f this 15 not punmishment and 1if this
15 not provocation and if this 15 not
oppression, what  else 1s 1t? There
are 3000 cases in the Southern Rail-
way alone So, the situation 1s ex-
plosive That 1s why you must be
patient and considerate and if you
want to actually bring about a satis-
tactory settlement, you must have to
give a guarantee and an assurance
that all these victimisations wil] be
jmmediately stopped and you will
have direct talks with the leaders of
the loco runming staff association and
their basic demands, namely, 8 hours
work and that they should be cate-
gorised, etc.—there are other de-
mands also and all these demands I
am not going into because they are
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with you, should be considered sym-
pathetically and a solution must be
arrived at after negotiations with
them.

I hope with a new attitude the
Mimister will make a statement so
that they can feel assured to come
and talk. On that understanding the
struggle will be withdrawn.

1825 prs.
BUSINESS OF THF HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMAIAH) 1 want +to make one
smal}l :tatement about tomorrows
business

As the House 15 aware, the Resolu-
tion seeking approval of the Procla-
mation 1n respect of UP should be
approved bv the House before the
13th of August Hence, 1t 15 pro-
posed to give preference to it m to-
mariow s order paper by providing it
immediaicly after the passage of the
Indian Railways (Amendment) Buill
This 1s made necessary by the chan-
ges which were made in the order of
bus nes< today

18 26 hrs,

DISCUSSION RE CURRENT STRIKE
SITUATION IN RAILWAYS—Contd,

MR CHAIRMAN All night. Now,
[ have to take the sense nf the House
about the present debalte It 15 al-
ready 6-25 pm and we have g:t ten
mole speakels to participate May I
suggest that we may call the Minwster
for 1eply at 7-307 May I request the
Members to cooperate? We have got
10 Members to speak and 66 minutes
to go How muc- each one should
get 1s something for you to decide

AN HON MEMBER: Six minutes
each.



